
     

 

     

    

        

   

         

      

        

     

        

     

 

        

    

    

      

      

     

      

   

  

            

    

  



          

   

  

  

  

          

           

        

          

           

         

       

           

        

        

         

              

           

           

          

             

          

            

        

         

        

   



           

        

         

        

           

          

           

         

           

           

        

              

          

        

        

  

              

        

             

        

          

           

           

           

         

     

  



6) Within 7 days from the date of this date the Petitioner to serve the

notice upon the concerned Registrar of Companies, pursuant to

Section 66 of the Companies Act, 2013 as per Rule 3 in Form No.

RSC-5 of the National Company Law Tribunal @rocedure for

reduction ofShare Capital ofCompany) Rules,2016. Ifno response

is received by the Tribunal from tle Rggistrar of Companies within 3

months of the date of receipt of the notice it will be presumed that

Registrar of Companies has no objection to the proposed Scheme as

per Rule 3 of the National Company Law Tribunal (Procedure for

reduction of Share Capital of Company) Rules, 201 6.

7) Within 7 days from the date of this date the Petitioner to serve the

notice upon the concemed BSE Limited, pursuant to Section 66 of

the Companies Act,2013 as per Rule 3 in Form No. RSC-5 of the

National Company Law Tribunal (Procedure for reduction of Share

Capital ofCompany) Rules,2016. Ifno response is received by the

Tribunal from the Central Govemment within 3 months of the date of

receipt of the notice it will be presumed that Central Govemment has

no objection to the proposed Scheme as per Rule 3 ofthe National

Company Law Tribunal @rocedure for reduction of Share Capital of

Company) Rules,2016

8) The Petitioner to file in the Registry, an Affidavit of Service as per

Rule 3(5) in Form No. RSC-5 of the National Company Law

Tribunal (Procedure for reduction of Share Capital of Company)

Rules,20l6.

B.S.V.V. Nallasenapathy Member (T)
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